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Law Deparrment (LegaF Adwce}

Notifma.tmn

LD/163/BG/7S

“Whereas certain -draft .rules which the Govern-
ment of Goa, Daman and Diu proposes to make in
exercise of the powers conferred by sub-section (1)
of section 71 of the Indian:Partnership Act, 1832
(Central Act 9 of 1932), were published as required
by sub-section (3)-of sectmn 71 of the said Act, at
pages 442 to 445 of the Official Gazette, Serles T
No. 20, dated 19th-October, 1978, under the Not1f1-
cation No LD/153/66/78, dated 10th-October, 1978
of Law Department, Government of Goa, Daman and
Diu, inviting objections or. suggestions from -any’
person likely to be affected thereby within thu'ty
days from ‘the date of publication of Notification- m
the Official Gazette, S -

And whereas the said Ga"ette was made ava;lahle
to the public on 19th October, 1978;. I :

And whereas no ob;]ectlons and i’mggestmns are
received from the pubhc on. the said draft;

Now, therefore, in execrcise of the powers con-
ferred by sub-gection (1) of-section 71 of the Indian
Partnership Act, 1932 (Central’.Act"9 of 1932), and
all other powers .enabling him -in'that behalf and in
supersession of the Government Notification No. LD.
59/65 dated :10-12-1965 published in the Official
Gazette Series I, No. 38, dated 16-12-1965, the Lieu-
tenant Governor of Goa., Daman and Diu hereby
ma.kes the followmg rules, name]y S :
A Shm‘t tzﬂe cmcl commencmntmt — (1) These
rules: may - be .called the Goa, Daman and Diu
Partnership Rules, 1979,

(2) They shall come_into force at once.
2. Definitions. — In these rules, unless there is
anythmg repugnant in the subject or context,—

(a) “Act” means the Indian Part.nershlp Act
1932 (Central Act 9 of 1932); -

(b) “Document” includes statements,
tions and notices prescribed by the Act;

(¢) "“Firm" means a flI'IIl to Whlch the Act
apphes

{d) "I‘orm" means a Porm appended to these
. rules; .

_ (e) ”Notzfmatmn” means the Not1f1cat1on pu-
. blished-in the Official Gazette;

(f) “Registrar” means a Registrar of Firms ap-
pomted under section 57 of the- Act. ’

intima-

8. Mfmg of documenta — (1) All applications,
documents and statements required to be filed under
the Act shall be made to the Registrar within whose
Junsdmtlon the firm is carrying on business and
when it is carrying on business within the “jurisdic-
tion of more than one Registrar, to the Registrar
within whose jurisdiction’ its principal place of

®

business is situa.ted

(2) Notice of change of the prmc1pal place of
business shall be given to the Registrar with whom
the firm is registered, even if the new principal
place of business is w1fh1n the jurisdiction of another -
Registrar. In every such case the first mentioned
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Registrar shall make an entry to that effect in
Register of Tirms and the index thereto, and trongmit
the records to the Repistrar within whose juris-

diction the new principal place of business is
situated. : -

4. Mode of lodging documents, — Documents may
¢ither on payment of the preseribed fee be lodged
with the Registrar in person or sent to him by post
alongwith the prescribed fee. - i
.. 8. Purnishing of English translation of document.
~=-If any document or portion of &'document required
to be submitted under the Act is not in the English
language, a translation thereof in EKnglish certified
a8 correct shall be furnished alongwith such docu-

. meént to tle Registrar, )

—— el

6. Form and Verification of statements under see-
tions 58 und 60.— The doeuments required to be
filed. with the Registrar under section 58(1) and 60
shall be deemed to be duly verified if they are signed
and certified by all the partners or by a specially
authorised agent on behalf of a partner declaring
the statement made therein to be true to his know-
ledge and belief in the presénce of at least one witness
who shall attest the signatures by signihg his name,
provided that when a document is verified by a spe-
cially authorised agent, the original power of.attor-
ney or an express letter of authority from the part-
ner concerned shall be produced for the inspection
of the Registrar to prove authentication.
© 7. Form of Register -of 'firms stotements under
sections 58, 69 and 60, notices under sections 61, 62
and 63 and index to Register of Firms.— (1) The
“Register of Firms” to be maintained by the Regis-
trar under gection 59 of the Act shall be in Form I.

‘(2) The statement required under section 58 of

the Act, for the registration of a firm shall be in
Form IL Doe

(3) The statement umder section 60 of the Act,
relating to changes in the Firm’s name and the prin-
cipal place of business, shall be in Form ITI. :

(4) The notice under section 61 of the Act of clo-
sing and opening of branches shall be in Form IV.

(5) The notice under section 62 of the Act of
changes in the names and addresses of partners shall
he in Form V.

(6) The notice of alteration in the constitution
of . a firm and disseolution of a firm, under section

63(1) of the Act, shall be in Forms VI and VI
regpectively, :

(7) The notice of withdrawal from, or remaining

-in a partnership to be given under section 63(2) of

the Act by a minor on attaining majority shall be
in Form VIIIL :

(8) An Index to the Register of Firms shall be
maintained by the Registrar in Form IX.

8. Examination of Documents received by the Re-
gistrar. — On receipt of every statement, intimation,
notice or any other document prescribed by the Act
to be filed or registered in his office, the Registrar
shall examine it, and if it is found to be defective or
incomplete in any of the particulars required to be
given therein, or not verified in the prescribed man-
ner or in any way not in accordance with the provi-

sions of the Act or these rules, he shall return it to
the person applying for filing or recording or to
the firm concerned; and until proper rectification
or completion is made, he shall not register or file
the document in question nor shall he file or register
the same unless and until the prescribed fees are paid
to and received by him. The Registrar shall, pending
the receipt of such fees, act in the same.way as if
no such document has been tendered for filing or
recording. or registration,

9. Acknowledgement by the Registrar, — The Re-
gistrar may aclknowledge the receipt or filing of any
document after necessary entries have been made
in the Register of Firms. '

5\

10. Inquiries and investigations by the Registrar
in case of disputes. — The Registrar may in his dis-
cretion institute such enquiries or make such inves-
tigation in respect of any matter as may in his
opinion be necessary for the proper performance of
his duties and administration of the Act, especially
when a dispute arises amongst the ssveral partners
of a firm. The Registrar may in his discretion call
upon any of the partners or all of them to produce
any original deed, document or such other evidence
as he thinks fit,

11. Procedure on dispute. — If any person wishes
to dispute any entry in the Register, such person
shall give the Registrar notice in writing that he
disputes the said entry and the Registrar shall make
a remark to that effect at the end of the existing
entries and shall also make a remark in red, ink in
the remarks column against the entry so disputed.

. The Registrar shall then as soon a8 may be, send: " -

an intimation of such .notice to all the partners of
the firm concerned and if the person giving such
notice is one of the partners to the remaining part-
ners of such firm as the.case may be.

12. Amendment of Register.— When an eniry
made in the Register is to be amended, the amend-
ment shall be made by drawing a red line through the
entry and making a new entry at the end of the
existing entries. A reference in red inlk to the serial
number of the new entry shall be made against the
amended entry.

13. Office of the Registrar and Business hours, —
The office of the Registrar shall be situated in the
towns of Panjim, Mapusa, Margan, Quepem, Bicholim
and Daman in the office of the respective sub-regis-
trars of assurances or Conservadores of Predial of
the said placeg and at Diu in the office of the Assis-
tant Public Prosecuter; and shall be open for business
(Sundays and authorised holidays excepted) betwern
the hours of 10 a.m. and 5.30 p.m.

14. Inspection of Registers of Firms and docu-
ments and copies of entries.— (1) Any person may
inspect the documents and the “Register of Firms"
kept by the Registrar on payment of fifty paise for
the inspection of all documents relating to one firm:

Provided that hé shall not have the right, while
so inspecting to take copies or extracts from any of
the documents or the Register.

(2) Any person may irspect the particularé of any
firm in the Register of Firms kept by the Registrar
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vk Verification

e, +he partners of the firm .. do hereby declare that
" the foregoing statements are true to the best of our know-
" ledge and belief.

Signature of all the partners

:;‘ Wltnesé or Wit.nesées attes«
1 of the firm.

‘ting the signature

1

FORM No. IV

Notice of closing and opening of places of business
(other thanm the principal. place of busifess)

b The Indlan Partnership Act, 1032
i (See Section 81 and rule T(4))

' Tiling Iee Re, 1-00

;-‘j{To, The Registrar of Firms.

Notice is hereby given, pursuant to section 61 of the Indian
| Partnership Act, 1932, of the closing/opening of the following
 places of business of the firm.

’
It

e
i (other-than principal place of business)

Place of businesn  Date of

Remarles
opened openling

Date of

Plice. of business
; closing

{:  closed

Signature of any partner
or apgent of the flrm,

PORM No, V

;L ““Notice of changes in the names and addresses of the
partners of firm
The Indian Partnership Act, 1832
(See Section 62 and rule 7(5)})
TR AR s alye g .
At tent Yy naw MUE S0

To,.The Registrar of Firms. - .-
. Notice is hercby given, pursuant to sestion 62 of the Indian

i Partnership Act, 1932 of changes in the names and addres-
! sog of the partners of the firm. i

Filing Fee Re. 1-00

v

s

Pregent name and

ALt Remarks

‘Tormer name annd address

BT

‘ . : Signature of any partner
i or agent of the flrm.

- ' FORM No. VI

Intimation for vecordlng of changes of the
constitution of o firm

_ " The Indian Partnership Act, 1932
(See Section 63(1) and rule T(8))

S etie Filing Fee Re: 1:00

To, 'The Registrar of Firms. .

Nolice ia hereby piven, pursuant to sub-sectlon (1) of
section 63 of the Indian Partnership Act, 1932 of the follow-
ing changes In the constitution of the firms.

Previous constitution Tresent constitution

of firm of firm
Remarks
Namesg of . Permanent Names of Permanent
Partners address Partnars address

Signature of any partner
or his agent.

FORM No. VII
Intimotion for recording dissolution of a firm

The Indian Partnership Act, 1932
(See Seetlon 83(1) and rule 7(8))

Filing Fea Re. 1-00
To, The Registrar of Flrms, i

Notice is hereby given, pursuant to sub-section (1) of sec-
Hon 63 of the Indian Partnership Aect, 1932, that the firm ...
wasa dissolved on ... .19"’ z

" Signature- of any partner
or his agent C

e

FORM No, VIII

Notice of withdrawal from, ar remalning in, a pottnership
o bo given under sectlon 88(2) of the Act by a
minor on attaining of mnjority

The Indian Partnership Act, 1932 )
(See Section 53(2) and rule T(T)) ' %

Flling Fee Re. 1-00
To, The Registrar-of Firma. - S

Notice is hereby given, pursuant to sub-sectlon (2). of
aection 62 of' the Indian Partnership: Act, 1932 that  /the
undersigned a minor who waa admitted to the benafits of
partnership in the firm has now attained majority and electa
o become/not to become a partner of the smid flrm,

Slgnature of the partner concerned
or s specially authorised agent

FORA No. IX
Mdax to the Register of Iirms
The Indlan Partnevship Act, 1932
(Ses rule 7T(8))

* Date of regls-  Number of {irm Volume of
Name of flrm tration In the rogister ~ Temjster and
. olla

By order and in the name of the Lieutenant
Governor of Goa, Daman and Diu.

B. 8. Subbanng, Under Secretary (Law).
Panaji, 3rd February, 1979.
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